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Date of Orcder: 17196

Betvatns

1. Baby M.P.

2. P.R.Pantulu

3, T«RsSe.S.Pillai.
4, V.Anjaneyulu

5. TQVQSUbImanimo

" ee Jpplicant g

znd

1. The Union of India, rep, by its Secretary
Ministry of Home Affairs, North Block,
New DE‘lhi.

5. The Union of India, rep. by its Secretary,
Ministry of Health & Family Welfare,
New Delhi. '

3, The Director General of Police, Central Reserve
Folice Force, Rew Delhi,

4, The Inspector General o Police H
CRPF, Road No,12 Banjarahills, Hyderabad-34.

§. The Chief Medical Officer, 2nd Base Hospital,
CRPF, Chandrayanagutta, Hyderaba_d_—s.

Respondcents.

L]

For the zpplicant s- Mr. J.V.Prasad, Aggocate

‘Mr. M ng > T

For-the kespondents:
' \ Sr./Add.CGsC -

CORAMs3 - | -
| THE HOH'BLE MR.JUSTICE V.WEELADRI RAO : VICE-CHALIMAN

THE. HON' BLE MR.RLRANGARACAN : MEMBER{ADMN)
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4. * This Bench also'Gisposed of GA.150/94 and 151/94

on 17-3-1994 folloving the.difections gdiven in the above
pDAs. Direction given in DOR.150/94 is top the effect that
the{applicants in that DA are entitled for patient care

allowance with effect Prom 1~4-1987 and they are also

‘entitled to night wait allowance 8nd risk allowance and

if the ﬁight uait;allouaﬁcé or the risk allewance was
alrgady give to the applicanté therein ths same has to
be adjustad Prom out o?!the payments te be péid a3 per
thxs order,

5. As the applicants in this OA are 91milarly situated

as the applicants in DA,150/94 we see no resson to
differ Prom that judgement wherein both of us were }
parties,

6. In the resplt, the respondents are directed to pay
the patient care allowance to the apﬁlicants in this 0A
with effect from 1-4-1987 and they are?entitlad to night
uait allouance and the risk allowance and if the night
wvait allowance or the risk allowance was already given
to the applicant the same has to be adjusted Prom out of'
the amounts to be paid as per this grder.

7. Time for comﬁliance is four months from the dats of
receipt of copy of this order, |

8. The 0A is ordered accordingly, No cnsts.éy
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Judgement

{ As per Hon, Mr. R, Rangarsejan, Member (Admn,) )

Heard Sri J.V, Prasad, learned counsel for the
applicents and Sri

counsel (for the respondents.

2. There sre five applicants in this OA., The Pifth
applicant is a Chowkidar, All of them sre vorking under
R=5. T]is application is filed Par & direction to the
respondents to declare the action of the respondents in
_not paving the 8llowancesdue to the applicants as dis-
-crimindtory and violstive of Articles 14, 16 and 39(d)

of the Oonstitution of India and yo direct the respond-
ents to @extend all the benefits and pay all the alléwvances

shat are being paid to the employees working in other

Cantral (Government Hospitals in accordance with the

recommendations of the 3rd and 4th Pay Commissions and in
accordance with t he Government of Indie orders inciuding
the patient cQ;e'allouance”uith arraars with ePfect Prom
1-10-1986, and to grant promotional benefits to the
applicants, _ =

3., Similer ciaim was made in DR,122/89 on the file of
Gauhati Bench of Central Administrative Tribunsal, 1t was
held therein that the para-medical staff in the hospitals
attached to CRPF ere also entitled to patient cere
allovanges from 1-10-1986, folloving the'gaid Judgement,
this Bench also gave similar benefits to the applicants
in OR.65/90 and othar QAs,
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Date of Orcder: 17-1-96

Betweeny

1, Baby M.P.

2. P.R,Pantulu .
3, TeReS.S5.Pillai. -
4, V.Anjaneyulu

5. TOVOSUbrmaniam.

LI Applq‘.cants

end

i, The Union of India, rep. by its Secretary
Ministry of Home Affaira, North Block,

2., The Union of India, rep. by its Secretary,
Ministry of Health & Family Welfare,
New mlhio !

3., The Director General of Police, Cehtral Reserve
Police Force, Rew Delhi,

4, The Inspector General & Police
CRPF, Road No.12 Banjarahills, Hyde rabad-34.

§. The Chief Medical Officer, 2nd Base Hospital,
CRPF, Chandrayanagutta, Hyderabad-5. '

Responcents.
L]

For the ipplicant 3= Mr. J.V.Prasad, Advocate = - S
For- the Regg'ondents,i -'MI.N,AP\'QU
S - Sr«/add.CGsC .
coraM: . T n
. THE HON'BLE MR.JUSTICE V. WEELADRI RAQ : VICE-CHAIINMAN
THE. HON'BLE MR.RARENGARAJAN 3 MEMBER(ADMN) -
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74. Thiu gench also disposed uf OA. 150/94 and 151’54

on 17-3-1994 following the diractions diven in the above
DAs, Direction given in OR.150/94 is to the effect that

the applicants in that OA ars entitled for patient care

allowance with effect Prom 1-4-1387 and they are also

entitled to night wait allouwance and risk allowance and
if the ﬁight uait:allouaﬁcé or the risk allowance was
alregady give to the applicants therein the same has to
be adjusted from uﬁt of‘the gayments to ke péid as per
th;s order, | .

5. As the applicants in this OA are similarly situated
82 the applicants in 0A,150/94 we sge no reason to
differ Prom that judgement wherein both of us were
parties, |

6, In the resplt, the respondents are directed to pay
the patient care allowance to the applicants in this 0A
with effect from 1-4-1987 and they are entitled to night
vait allovance and the risk allowance and if the night
wait sllowance or the risk allowance was alrsady given
to the applicant the same has to bs adjusted from out of
the amounts to be paid as per this order. -

7. Tiee for compliance is four months from té; date of
receipt of coﬁy of this order,

8. The OA is ordered accordingly, No costs.47
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